
The Indian Navy (Dis- 

1934 / 34. K cipline) Act, 1934. 

1948 31 T\nal Corps ct, 1948. Cadet I n  sub-secti ( I )  of section 12, for 
c l a u s e s f i  and (g), the following 
clauses all be substituted, namely:- 

' the 

the 

the 

Army Staff, 

Naval Staff, 

Air Staff, 

ex- 

ex- 

ex- 

The Air Force Act, for clause (xiv), the 
shall be substituted, 

amely :- 

"( ' ) 'Chief of the Air Staff' means 
commanding the Ah 

Army Staff' shall be substitute 

The Indian ~ i i i t a r y  Nut- In  sections 7 and 11, for the 
sing Service Ordinance, 'Commander-in-Chief, Indian 
1943. the words 'Chief of the Army 

shall be substituted, 

[6th Mag, 19551 

An Act to validate the levy and collection of certain duties on 
the export of goods from the State of Hyderabad. 

WHEREAS th6 State of Hyderabad was, before the commence- 
ment, of the Constitution, levying duties, whether as fees or 



- 
I 
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surcharges, on the export of certain goods from that State to other 
States; 

AND WHEREAS the said duties continued to bc levied and sollect- 
ed for a certain period after the commencement of the Constitution; 

AND WHEREAS doubts have arisen with respect to the validity of 
the levy and collection of the said duties; 

C AND WHEREAS it is expedient in the public interest that the levy 
t t 

and collection of the said duties should be validated; 

i 
s BE it enacted by Parliament in the Sixth Year of the Republic 
F i of India as fellnws : - 

5 Shirt title. I. This Act may be called the Hyderabad Export Duties (Vali- i dation) Act, 1955. 

Validation of 
certain dut- 
ies on the 
export of 
goods from 
Hvderabad. 

2. (I) Notwithstanding anything contained in any law or in any 
judgment, decree or order of any court, all duties levied and collect- 
ed or purporting to have been levied and collected, whether as fees 

J 
or surcharges, under any notification as deKned in sub-section (2)- 

, 

(a) during the period between the 4th day of February, 
1945, and the commencement of the Constitution; awl 

(b) during the period between the commence~nent of the 
Constitution and the 30th day of September, 1954; 

f :n respect of the export from the State of HyderaEad to other 
States of any goods mentioned in such notification, shall for all 
purposes be dekmed to be and to have always .been levied and 
collected in accordance with law, and accordingly- 

(i) no suit or other proceediag shall be maintained or con- 
tinued in any court for the refund of any duties so paid; and 

(ii) no cou& shall enforce any decree or qrder directing the 
refund of any duties so paid. 

(2) In this section,- I 
(a) 'notification' mear?.s a notification -issued in exercise or 

purported exercise of the powers conferred by the Defence 
of Hyderabad Rules 1348F made under the Defence of Hydera- 
bad Regulation 13483'; 

(b) 'the State of Hyderabad' in relation to the period be- 
- 

fore the cornmencement of the Constitution means the corres- 
ponding Indian State of the same name. 


